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Mr. M.S •Gupta 
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Petitiomer • 

Advocate for tne 
petitioner. 

• • • Respondents. 

The Honi Mr. J::S.S.Seknon, Vice Chairman. 
1 

TheHon'~ Mr. G.C.Singnvi, Admn. Member. 

J::S.S. SEKnON. 

This suit~! was instituted in the court of Additional 

Hunsif No.2, Ja~pur City praying for a declaratory decree 

to tn~ effect that the plaintiff is not debarred for 

promotion to th~ post of Selection Grade District Savings 
I 

I 

Officer/Assista.nt Regional Director till representations 

against the pla:~ntiff are not finally dacided. The same 
I 
I 

has been receiv'~d by tl1e Tribunal_e by transfer. 

2. The learned counsel far the plaintiff has made a 

statement to th~ effect that tt1e plaintiff does not want 
'i 
,I 

to press tne T.~. and the sa~e be dismissed as withdrawn. 
,I 

3. Consequen~ly, tne T.A. is hereby dismissed as 

withdrawn. No· .;o1.'""der as to costs .. 
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